RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 31.12.2024

NS' c;. Jﬂzg‘: sz:p I\:;?:;(:t)lg:‘ NOF; eor:d(;zzes Stage of proceeding of pending cases
1 | Ajmer - - -
2023 1 Appearance of Accused (1)
2 | Alwar
2024 1 Awaiting file from lower court (1)
3 | Balotra - -
4 Baran - - -
2019 2 é{g;ra(;nt on Application (1)
2020 1 Stay (1)
5 Banswara 2021 > Prose_cuti_on Evidence (1)
Examination of Accuses (1)
Appearance of Accused (1)
2022 3 Argument on Application (1)
Defence Evidence (1)
6 Bharatpur - - -
7 Bhilwara - - -
8 | Bikaner - - -
9 | Bundi - - -
10 | Chittorgarh 2019 1 Evidence (1)
11 | Churu 2019 1 Argument of charge/ Order on Charge (1)
12 | Dausa 2022 1 Awaiting Order of Hon'ble High Court (1)
13 | Dholpur 2024 1 IR AR A TS Ade sEgR (1)
14 | Dungarpur 2022 1 Framing of Charge (1)
2013 1 Awaiting Record (1)
2015 2 Prosecution Evidence (2)
15 | Sri Ganganagar 2016 1 Charge Summary (1)
2019 1 Framing Charge (1)
2022 1 Appearance of accused (1)
16 | Hanumangarh - - -
17 | Jaipur Metro-I 2016 1 Balance final argument (1)
2013 1 oI B SRS AN U89 ¥ WX W dd & (1)
Arguments on Charges and for Consideration the result of
2016 1 further investigation as directed by this court through order
18 | Jaipur Metro-l dated 18.04.2022 (1)
2021 1 Prosecution Evidence 17 witnesses has been examined (1)
2022 2 g %ﬁa e (1)
19 | Jaipur District 2012 1 e hEeE (1)
2022 1 Prosecution Evidence (1)
20 | Jalore
2023 1 Stayed by RHC (1)
21 | Jaisalmer 2019 1 Prosecution Evidence (1)
22 | Jhalawar - - -
23 | Jhunjhunu 2024 1 Appearing of Accused (1)
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NS(;' Jﬂzzq:s?\:p J‘ 2?irt(ust)i:rf1 NoF;ec:: d(;zzes Stage of proceeding of pending cases
2011 1 Defence Evidence (1)
2017 1 Evidence (1)
24 Jodhpur Metro 2018 1 Prosecution Evidence (1)
2020 1 Awaiting order from Higher Court (1)
2024 1 Argument on Charge (1)
25 | Jodhpur District - - -
26 | Karauli - - -
2012 1 Argument on Application u/s 468 crpc (1)
2016 1 Service of non bailable warrant (1)
2021 1 Service of non- bailable warrant (1)
27 | Kota
2022 2 Pros_e_cution Evidence.(l)
Awaiting order from Higher Court (1)
o | psumenton Craree @)
28 | Merta 2020 1 Stay (1)
29 | Pali 2020 1 Stay by High Court (1)
30 | Pratapgarh - - -
31 | Rajsamand - - -
32 | Sawai Madhopur - - -
33 | Sikar 2021 1 Prosecution Evidence (1)
34 | Sirohi - - -
35 | Tonk 2023 1 Prosecution Evidence (1)
2020 1 Evidence (1)
36 | Udaipur
2023 1 Evidence (1)

Page (2) of (2)




Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2024 (01.10.24 to 31.12.24)

No. of
S. Name of Da_te qf Case No. Title Present Name of azgj;?cgrr:‘gz:i::g Progress _made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
1. AAMER

Case punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

2. ALWAR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

Vedprakash
: ADJ No. 2 Behror 26.06.2004 4823 Vs Mohar Awaiting file Vedprakash Solanki i i
(Alwar) Singh from lower court (Former)




No. of

adjournment if

:. Name of Da_te qf Case No. Title Present Name of any given during Progress _made in the case
. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
1.Kirodilal Meena
State vs (MP) 2. Hemsingh
2 ACIM Thanagazi 20.10.2022 23/709/23 | Kirodi Lal Appercance of | Bhadana (Former _ TN & Sl aie ST Ry T
(Alwar) Accused MLA)
e 3.Kanti Lal Meena
(MLA)
3. BALOTRA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
4. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of

adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
5. BANSWARA
Cases punishabel with death or life imprisonment
‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL ‘ NIL NIL ‘ NIL
Cases Punishable with imprisonment for 5 years or more
| NIL N | NL | NL | NL | NIL NIL | NIL
other cases
State Vs. . .
Bhawani Joshi (Former
1 | ACJM Banswara 14.09.2020 57472020 Bhawani Stay Stay Stay
. MLA)
Joshi
State Vs. Other Accused not
14572022 Appearance of |Bhawani Joshi (Former Warrant issued against the other
2 | ACJM Banswara 27.01.2022 Bhawani appearing on hearing
(177/2022) . Accused MLA) accused
Joshi date
State Vs. Defence Bhawani Joshi (Former TR AR 3 A UclCR
3| JM Banswara 28.02.2022 12/2022 Premian et Evid MLA - T TETer g R # &%
remkant etc
videnee ) warE R S W@ R
State Vs. Argument on |Bhawani Joshi (Former
4 | JM Banswara 25.02.2022 14/2022 -
Premkant etc |  Application MLA)
S Vs.
235/2022 tate Vs Bhawani Joshi (Former
5| JM Banswara 05.11.2019 Bhawani Stay -
(1129/2019) ) MLA)
Joshi
State Vs. . .
202/2022 Argument on |Bhawani Joshi (Former
6 | JM Banswara 01.10.2019 Bhawani -
(628/2019) . Application MLA)
Joshi
State Vs. . . .
346/2022 Prosecution  |Bhawani Joshi (Former
7 | JM Banswara 06.01.2021 Bhawani -
(281/2020) Toshi Evidence MLA)




No. of
S. Name of Date of Case No Title Present Name of a?‘djo?‘:::'s:::i: Progress made in the case
N. Court Institution ’ Status Mps/MLAs zu%rter with 9 during Quarter
reasons
State Vs.
396/2022 Examination of |Bhawani Joshi (Former
8 | JM Banswara 06.01.2021 Bhawani -
(361/2020) . Accuses MLA)
Joshi
6. BHARATPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

7. BHILWARA

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

8. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL

other cases




No. of
S. Name of Date of Case No Title Present Name of a?‘?’];li“:::'s::i:g Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
9. BUNDI
Cases punishable with life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
10. CHITTORGARH
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
SHO/Suresh Suresh Dhakar
1 CIM 27.05.2019 827/19 Evidence ) - Prosecution Evidence
Etc. (Sitting MLA)
SHO/Suresh Dharmnarayan Joshi
2 CIM 27.05.2019 827/19 Evidence - Prosecution Evidence
Etc. (Former MLA)




No. of

adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
11. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs Argument of
ACIM 22.11.2019 1473/2019 Harlal Saharan Accused not continue
1 Harlal  |charge/ Order on NIL
Sardarshahar (03.11.2023) (828/23) (Sitting M.L.A.) present
Saharan Charge
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
12. DAUSA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL




Date of
Institution

S. Name of

N. Court Title

Case No.

Present
Status

Name of
Mps/MLAs

No. of
adjournment if
any given during
quarter with
reasons

Progress made in the case
during Quarter

Cases Punishable with imprisonment for 5

years or more

STATE VS
SHIV

Awaiting Order

aRE S ToREE 3=
RIEISEIF- U E RG-S U IR

TAH AT JhR (S.
B. Criminal
Petition No. 1915/2022) 9
EEEEaEEcE I - I |
T @ (S, B.

Revision

Criminal Revision Petition

ADJ LALSOT SHANKER Sh. Jitendra Gothwal i R
1 03.06.2022 17/2022 of Hon'ble High No. 174412022) % -
(Dausa) URF c (Sitting MLA) 12.01.2023 & uiRd
ourt HRAIAR AW U
BALYA
RICIS I eI e CE
AND ORS. fier 09.09.2022 &
[Pt @ uWE A
ddisd # g T
ABEYANCE ¥ @& ™
B WEE g g
oMy fei 04.01.2025
fraa 2l
Other Cases
NIL NIL NIL NIL NIL NIL NIL NIL
13. DHOLPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL




S. Name of
N. Court

Date of
Institution

Case No.

Title

Present
Status

Name of
Mps/MLAs

No. of
adjournment if
any given during
quarter with
reasons

Progress made in the case
during Quarter

Cases Punishable with imprisonment for 5

years or more

Spl. Judge(SC/ST)
POA Dholpur

07.02.2024

T T & 59/23

THER T
R @

ESEIRIEICE|
A . S
RIRISEE ISR

gayd THCT PRI e
Hfefm

05 AR SRy AFEE
1. S <Eed 9o

SAQR b B

A3 U SEAQR b G T AL
e e Ed Telihes (W) 3
FOIIE) TEX 66/23 3 TH.E. [HEES

ordi| 837/22 IA BWifAf &9
ORI T H UG oTed f§.05.07.
2024 I 9T . 20.11.2024
qem fRiS ffe Afm 7 e &
e T qEU Rl gafm RIS e
qferm B &, 02.12.2024 dF =AEH
e ¥ 9T mm &, 02.12.2024
T A 0.3 A S %
ey % SO H R 13.12.2024 &g
Fad @ T, 99 96 AvgE R e
s SARRen # e derE T
X, 13.12.2024 1 & T.9.3.90.90
S % AT F S H . 14.01.
2025 &j frd @ N, a9 9% g
RisT R & =l afRen @ o@fy
Tore T . 16.12.2024 & AL.GAREE

=M. % Cr. Appeal no 5302 of 2024
(petition(s) for special Leave to

Appeal (crl) no (s) wwﬁ
s Rie afefm 9@ . W= ¥ qiRg
ey . 13.12.2024 & T Y
AgF Rl R afdm g sHea g
e T H qRIh B W ARG
e Rie @felm @1 smMg W Rer G
T Ul g9 ¥ A8 &
TR % fEared ¥ & ¥ odfed 2l
aet 2. 14.01.2025 @ Aok <R
oMy ¥ @ Wl




No. of
Name of Date of Case No Title Present Name of ai?lj;lij\:‘gr:nssri:g Progress made in the case
Court Institution Status Mps/MLAs quarter with during Quarter
reasons
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
14. DUNGARPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State V/s
11/2021 Session Framing of Umesh Damor
AD]J, Dungarpur 12.10.2022 Chetanlal - -
Case Charge (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
15. SRI GANGANAGAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs
ADIJ No. 2 Jaideep Bihani (Present Record awaited from High Court,
07.05.2013 12/2013 Jaideep | Awaiting Record 3
Sri Ganganagar MLA) Jodhpur
Bihani etc.
other cases
State Vs
ACD Prosecution Ashok Chandna
12.05.2015 14/2015 Lalchand 12, Prosecution Evidence No Progress
Sri Ganganagar Evidence (Former MLA)
etc
Adjournment no.2
1505/2024 State Vs Death certificate of Radheshyam
JM No. 02 Radheshyam (Former |waiting report of accused
28.05.2024 | (180/2019) (CIS| Harish Framing Charge (Former MLA) received, Proceeding
Sri Ganganagar MLA) Radheshyam death
No. 7646/2019) | Kapoor etc. Abated on 30.11.2024
certificate




No. of
Name of Date of Case No Title Present Name of ai?lj;lij\:‘gr:nssri:g Progress made in the case
Court Institution Status Mps/MLAs quarter with during Quarter
reasons
State Vs
ACJM, Gharsana Prosecution Pawan Duggal (Former| 2, witness no 1,2,5 & 6
18.09.2015 Cro 434/2015 Pawan No Progress
Sri Ganganagar Evidence MLA) summoned by B/W
Duggal
State Vs
ACJM, Gharsana Pawan Duggal (Former
05.03.2016 Cro 591/2022 Pawan |Charge summary 2, Accuse absent Stage for charge summary
Sri Ganganagar MLA)
Duggal
ACJM, Gharsana State Vs | Appearance of |Pawan Duggal (Former 2, Appearance of
23.08.2022 Cro 404/2022 Accuse Narshi Ram's a/w issued
Sri Ganganagar Hetram etc accused MLA) accused
16. HANUMANGARH
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
17. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
witness no. 6 and 8 was summoned
9 adjournment (witness | repeatedly but not present that's his
State Vs not present and all talbi closed, file fixed for bayan
ASCJ & ACIM-2 Balance final
1 07.11.2016 1618/2016 Mukesh Shri Mukesh Bhakar | Advocates wanted an |muljim, bayan muljim were taken, file
Jaipur Metro.-I argument
Bhakar opportunity for fixed for final argument, final
arguments argument heard, but remained. File
fixed for balance final arguments.




No. of
S. Name of Date of Case No Title Present Name of ai?lj;lij\:‘gr:nssri:g Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
State Vs Shri Ramniwas
ASCJ & ACIM-2
2 27.03.2017 349/2017 Ramniwas Disposed Gawadia Disposed on 19.11.2024
Jaipur Metro.-I
Gawadia (Sitting M.L.A.)

18. JAIPUR METRO - 1I

Cases punishable with death of life imprisonment
The cases

registered on date
19.02.2021 when

no accused was State Vs .
Prosecution
MP/MLA but Jhabar Till now 17 prosecution witnesses has
ACD-2, Jaipur Cr. Reg. SC No. evidence 17 Jhabar Singh Kharra
1 after Assembly Singh - been examined and the case is fix for
Metro-II . . 04/2021 witnesses has (Sitting MLA)
Elections in Nov. Kharra & the same by fixing calender
been examined
2023 one of the Ors.

accused Jhabar

Singh elected
MLA




No. of
adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
Closure reports submitted by
investigation officer qua. Mr Shanti
Dhariwal, Sh. N L Meena, Sh VM
Kapoor & Sh Lalit K Panwar has been
cosidered by this court & rejected. S.P.
Arguments on ACB has been directed to further
investigation on certain points as
Charges and for mentioned and directed in order passed by
. . this court on 18.04.22 in compliance of
State Vs consideration the Mr. Shanti Dhariwal ;his ordfer, AC.B s‘ubmitted ‘the.resuh of
FIR No. 422/14 result of further urther investigation. Application filed by
ACD-4, Jaipur Shailendra (Minister of Urban complainant for subsitution of his counsel
2 03.03.2016 Case No.- investigation as 3 has been disposed off. The order dated
Metro-II Garg and | | Development, Govt. of 26.11.21 of this court quashed and set
0172021 directed by this o sth aside by Hon'ble Raj. High Court in S.B.
Ors. coutt throueh Rajasthan) Cri. Revision No. 113/2022 vide order
& dated 17.01.23 and amended order passed
order dated in S. B. Criminal Misc. Application no.
35/2023 dated 6.02.23. Hon'ble RHC in
18.04.2022 the order dated 17.01.2023 mentained the
fact that " A coordinate bench of this
court has quashed the proceeding arising
out of the same FIR that the present
accused in person are booked in qua
accused petitioner Shanti Dhariwal."
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
Anil
ADJ 1 CIS 76/2022 | Panjwani / Ashok Gahlot (Sittin SRR R
| 02.11.2022 ] N S—-t (Sitting |, Adjournment T 954 ¥ T
(Jaipur Metro IT) Cr. Rev./761/22|  Ashok MLA) RIS

Gahlot




No. of
adjournment if .
Vo O omedt, CassNo | Tie | Fiesent  Nameof  anylivenduring PrOOrSEEmade nthe case
quarter with
reasons
ARFFTTT ERT ALAS.3.2E@. BN TE.
ASCJ CUM RPF Bandikui | State V S - 1. Dr. Kirodi Lal al. e fraciEE [Uéiee- 27762016
andikui tate Vs F T D TAIAEA. F THT
ACMM A < Meena (MP T
02.01.2013 47A/2013 Kirodi Lal ;_m o= cena (MF) - D HEAE] M AR T WG @
RAILWAY (11745014) Wﬁ%ﬁ ;‘T T 2. Shailendra Joshi 3 e Y O o AN ey
tc. | )
(Jaipur Metro 1I) e (Former MLA) RUSUSECIE BRIk Ll LI L
st 18.02.2025
ASCJ CUM 83/2018 State Vs 06 T 5 aqﬁa:lm@;;mﬁ W W"T; T BTTE@;?;TUT
ACMM Com. (1043/2007) | Kalicharan | ssg I&/ 89 Kalicharan Saraf TGN I a@qﬁqﬁ[ % d e
17.07.2022 g Y St ool FrRiAE &g s
Riots CIS No.- Saraf and SR (Sitting MLA) W;”T ERON a%%aa(%@w R
TE W |
(Jaipur Metro II) 1069/16 Ors. A sl 05.02.2025
19. JAIPUR DIST.
Cases punishable with death of life imprisonment
39 W H e oy 2024 F fafaw
e et 1 fRARer fRr SR dre.
@:ﬁ(ﬁqu) 61 G Ied & A qEEs R T
) ﬁﬁ’ﬁ' e SR 2024 ¥ WE. 62 T F
ADJ No. 4 40/2012 | TR T Rie(qt w.T.0) A s Y T A {2024
17-10-2012 e e 9| weg ofEee 3. S R - ¥ ENTT BT oqeE R WM & omed
(Jaipur Dist.) (58/2014) o= srm‘(.i ) U R TRl ARYE Al B AR
4%113%?’%5_ TR B HARD A AW b A
é‘ﬁ(i .1 1) F WA U B GO W pEErE!
o Ak S B T WA M H
g @ T R
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of

adjournment number

during this quarter is 02.

S. Name of Date of Case No Title Present Name of ai?lj;lij\:‘gr:nssri:g Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
20. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs Prosecution
JM Court Ahore Chhagan Singh
1 25.11.22 1267/22 Chhagan | Evidence Next - -
(Jalore) (Sitting M.L.A.)
Singh etc. | Date 09.4.2025
State Vs | Stayed by RHC
SC/ST Court, Ratan Devasi
2 29.09.23 180/23 Pankaj Next date - -
Jalore (Sitting M.L.A.)
Devasi etc. 18.02.2025
21. JAISALMER
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
02 Witness is recorded
State Vs in this quarter. Process
ACJM Pokaran Prosecution | Shaitan Singh (Former
1 13.11.2019 942/2019 Shaitan is being issued. Total Process issued for witness
(Jaisalmer) Evidence MLA)
Singh etc

22. JHALAWAR




No. of
adjournment if

:. Name of Da_te qf Case No. Title Present Name of any given during Progress _made in the case
. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
23. JHUNJHUNU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1. Narendra Kumar
State/ Khichad (Ex M.P.) After the Prosecution officer has
|| CIM. Thunjhunu 50.05.2024 108712004 Pawan and Appearing of 2. Shubkaran ) complied with the provisions of
other Accused Chaudhary (Ex M.L.A) section 204 of Cr.P.C. Accused
3. Subhash Poonia (Ex Summons should be issued.
M.L.A)
24. JODHPUR METRO.
Cases punishable with death or life imprisonment
SPL JUDGE, SC/ UOI
: 4
1 (?IS(IIE)SAJ)oslcpIr 16.12.2011 97/2011 C;};j();f:an Defence evidence Z:lrk;l:: ;fik)l ﬂfﬁﬂgﬂ:ﬁl{ﬂ;&% TS Continue Defence Evidence
Metro Lal etc.




No. of
adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
TR H ANGHRETT 9 qRAE & "
State/ 5 TSR B S AGHRAT H G
. . . . o 323 SMEUR F AvgEd A e T
ADJ No. 7, Gajendra Prosecution Ravindra Singh (Sittin, .
2 16.07.2018 92/2018 ! £ £ witness Not came to [¢| & & =@ ¥ SuRed 7@ o
Jodhpur Metro Singh & Evidence MLA) W TEE B SRy PReAR dRee aeg
t
Ors cout fFm S @ Bl W % s R %
ERISHEREE B
State/ .
: 1 TRl [ 22.10.2024 F1 &S g
ADJ No. 5, Argument on Rajendra Guda
3 22.10.2024 164/2024 Lokendra £ ! ARYFFRITTT R 929 A1 (A9 9ed o aEt A F HRO
Jodhpur Metro Charge (Former MLA) ¥ G AR F B FE W TE E—g &
Singh

Cases Punishable with imprisonment for 5

years or more

SPL. Court CBI CBI/ Arun | Awaiting order
Arun Shuri (Former 2
1 Cases, 26.06.2020 009/2020 Shuri & from Higher No progress Due to stay.
MP) Due to stay
Jodhpur Metro Ors. Court
other cases
State/ UEOT H AW FAl AR W dadl S
tate . . o T AEETT & SR Rl AN A
Ravindra Singh (Sittin, FISES 3
1| ACMM No. 3 30.08.2017 17719/2017 Ravindra Evidence £ gl s i il ﬁaw T et B A e i T
Sineh etc MLA) : e e 2 Il T % o
g e & v R S e B
25. JODHPUR DIST.
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of

adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
26. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
27. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs
Awaiting order Revision of cognizable order is
ACJM NO. 06, CR. REG. Chandrakant Chandrakanta Meghwal
1 06-10-2022 from Higher 0 pending no change next date
KOTA CASE 10861/22 | a Meghwal (Former M.L.A.)
Court 18.01.2025
Etc.
State Vs
ACJM Ramganj Shri Madan Dilawar
2 24-01-2022 91/2022 Madan Disposed 0 Disposed at date 19.10.2024

Mandi (Kota)

Dilawar Etc

(Sitting M.L.A.)




No. of
adjournment if

Name of Date of Case No Title Present Name of any given during Progress made in the case
Court Institution Status Mps/MLAs quarter with during Quarter
reasons
3
witness not present in
) State Vs ) ) ) this quarter next dates
ACJM Ramganj Prosecution Shri Madan Dilawar ) )
) 13-10-2023 1551/2023 Madan ) o given for prosecution No Progress
Mandi (Kota) Evidence (Sitting M.L.A.)
Dilawar Etc evidence is 13.11.2024,
05.12.2024 and
10.01.2025
3
witness not present in
State Vs this quarter next dates
ACJM Ramganj Prosecution Shri Madan Dilawar
13-10-2023 1552/2023 Madan given for prosecution No Progress
Mandi (Kota) Evidence (Sitting M.L.A.)
Dilawar Etc evidence is 13.11.2024,
05.12.2024 and
10.01.2025
Argument on Bhawani Singh 3 (P.O. on maternity
JM DIGOD State Vs
15-12-2012 576/2012 application u/s Rajawat (Former leave and currently P.O. No Progress
(Kota) Prahlad
468 crpc M.L.A)) has additional charge)
State Vs
) ) Bhawani Singh 3
ACJ&IM(S) 5 Raju urf | Service of non ] ] )
29-07-2016 7451/2016 ) ) Rajawat (Former adjournment given No Progress
Kota Rajkamal |Bailable Warrent
M.L.A) accused not present
Etc
State Vs
Bhawani Singh 3
Bhawani Prosecution witness present but not examined due
ACIM No. 2 Kota| 14-11-2022 11860/22 ) Rajawat (Former evidence was not
Singh Evidence to unavailable record.

Rajawat Etc

M.L.A.)

produced




No. of
adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
State v/s No. of 2 adjournment.
Bhawani Singh
ACJM NO. 3 Badrilal @ | Service of Non- Due to Bail Jump arrest
8 19-07-2021 7125/2021 Rajawat (Former No Progress
KOTA Birdhilal | bailable warrant Warrant issued of
M.L.A.)
Etc accused Bhuralal.
State Vs
SPL JUDGE, SC/ Bhawani Bhawani Singh
) Judgment pronounced and disposed
9 | ST (POA) ACT 17-08-2022 125/2022 Singh Disposed Rajawat (Former -
as on 19.12.2024
CASES, KOTA Rajawat M.L.A)
And Others
2
State V/s
JM Kanwas Argument on Heera Lal Nagar The advocates of the )
10 24-07-2023 340/2023 Heera Lal No progress till further
(Kota) charge (Sitting M.L.A.) accuse taken time for
Nagar etc.
argument on charge
28. MERTA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL

Case Punishable with imprisonment for 5 years of more




No. of
S. Name of Da_te qf Case No. Title Present Name of ai?ljglij\:‘gr:nssrirg Progress _made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons r
AEH T B %E? ;ﬁw&f)m %lqﬁ%qﬁl%m;;ﬁi”ﬁw
1| CIM Nagaur 07.09.2020 877/20 R 9 Stay 2. ga 1 T SR ge AT, S %
o (10 wH.EE.T.) Bail Appl. No. 836921 § TFF a9 2l
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
29. PALI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
Gram Nyayalaya, State Vs Stay by High | Smt. Shobha Chouhan Tﬁ% ﬁaﬁ?;j ;TEIE;W ST@E([@ qﬁﬂ%?
1 17.03.2020 CRO- 70/2020 |Shaitanaram 7 Adjournment given.

AR I TEIE Gl U w e A

Raipur Court (Sitting MLA)
etc. 2l
30. PRATAPGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

31. RAJSAMAND




No. of
adjournment if

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

32. SAWAI MADHOPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

33. SIKAR
Cases punishable with death or life imprisonment
Evidence of 15 witness has been
State Vs 3 adjournment given in
Session case Prosecution Pema Ram recorded in the quarter. 12 out of 15
1 | ADJ No. 4 Sikar 21.10.2021 Chhitar Mal the quarter due to
336/2021 Evidence (Former MLA) evidence have been recorded in re-
etc. process not served il
trial.

Cases punishable with imprisonment for 5 years or more

\ NIL \ NIL \ NIL NIL \ NIL NIL NIL \ NIL
Other Cases
| NIL | NIL | NIL NIL NIL NIL NIL | NIL




No. of

adjournment if

Jonapuria

etc

MLA Toda Malpura

S. Name of Date of Case No Title Present Name of any given during Progress made in the case
N. Court Institution Status Mps/MLAs quarter with during Quarter
reasons
34. SIROHI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
35. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs
Sukhbeer Sukhveer Singh
Prosecution Evidence has been recorded of 3
1 | ACJM Malpura 18.04.2023 299/23 Singh Jonapuria Ex MP Tonk 0
Evidence witnesses.
Jonapuria Sawai Madhopur
etc
State Vs
Sukhbeer Kanhaiya Lal
) Prosecution Evidence has been recorded of 3
2 | ACIM Malpura 18.04.2023 299/23 Singh ) Choudhary at present 0 )
Evidence witnesses.




No. of
Name of Date of Case No Title Present Name of ai?lj;lij\:‘gr:nssri:g Progress made in the case
Court Institution Status Mps/MLAs quarter with during Quarter
reasons
State Vs
Sukhbeer
Prosecution Rajendra Gurjar Ex Evidence has been recorded of 3
ACJM Malpura 18.04.2023 299/23 Singh 0
Evidence MLA Deoli Uniara witnesses.
Jonapuria
etc

36. UDAIPUR

Cases Punishable with death of life imprisonment

CJ&JIM Sarada

07.02.2020

34/20

State v/s )
Evidence
Shanti devi

Amrit Lal Meena

Adjournment is given to

lack of court time

Cases Punishable with imprisonment for 5

years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
State/
. (03) Summon not
ACJ&IM (South) Ravindra Ravindra Singh Bhati
20.03.2023 3772/23 Evidence served, & Witness not File now in Evidence stage.

NO.2

singh Bhati

etc

(Sitting M.L.A.)

present
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